
State vs. Sonu
FIR no. 0244/2021
PS New Ashok Nagar
U/s 356/379/411 IPC

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
Sh. M.H. Ansari, ld. counsel for the applicant/
accused.
IO Mukesh Malik through VC.

Part arguments on the bail application heard.

Reply filed by the IO perused.

Thereafter, ld. counsel for the applicant/accused

has disconnected himself from the web meeting.

Hence, list this application for further

consideration on 15.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Mustafa
FIR no. 232/2021
PS New Ashok Nagar
U/s 392/411/34 IPC
& 25/27 Arms Act

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
Sh. Abdul Gaffar, ld. counsel for the applicant/
accused.
IO Mukesh Malik through VC.

Heard. Reply filed by the IO perused.

Let e-copy of the reply be supplied to the ld.

defence counsel.

At request, list this application for consideration on

15.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Ayush Kumar Goyal
E. FIR no. 0453/2021
PS New Ashok Nagar
U/s 380/454/411/34 IPC

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
None for the applicant/accused.
IO through VC.

Despite repeated calls, none has appeared on behalf

of the applicant/accused, hence, the matter is adjourned.

List this application for consideration on

15.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Ayush Kumar Goyal
E. FIR no. 00388/2021
PS New Ashok Nagar
U/s 380/454/411/34 IPC

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
None for the applicant/accused.
IO through VC.

Despite repeated calls, none has appeared on behalf

of the applicant/accused, hence, the matter is adjourned.

List this application for consideration on

15.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Mukesh
FIR no. 72/2021
PS Preet Vihar
U/s 408/409/420/120-B IPC

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application moved on behalf of the applicant/
accused for extension of interim bail.

Present: Ld. APP for the State.
Sh. V.S. Sharma, ld. counsel for the applicant/
accused.
IO through VC.

It is submitted by ld. counsel for the

applicant/accused that accused was granted interim bail for a

period of 30 days vide order dated 03.05.2021 on the ground of

illness of his family members and during his stay at home, the

accused has also came into the contact of corona virus and was

found Covid positive and as such, his interim bail was further

extended for a period of 45 days vide order dated 01.06.2021. It

is further submitted that applicant/accused has been readmitted

in Jeevan Jyoti Hospital due to post-covid complications like

typhoid, T.B, Jaundice, High grade fever etc. etc. Hence, it is

prayed that keeping in view the aforesaid circumstances, the



interim bail already granted to the applicant/accused may be

further extended for a period of 2 months.

However, as per the report filed by the IO, the

applicant/accused has already been discharged from the hospital

on 07.07.2021. IO is not available in the court and therefore, in

the interest of justice, interim bail of the applicant/accused is

further extended for 2 days only. Bail bonds already filed by

the applicant/accused is also extended further for another two

days.

IO is directed to verify the facts as stated by ld.

defence counsel and to file a fresh report in this regard on next

date of hearing.

List this application for further consideration

on 16.07.2021. IO with report be summoned for the date fixed.

Copy of this order be sent to the to Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Not known
E. FIR no. 0295/21
PS Preet Vihar

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application for release of seized articles on
superdari.

Pr. Ld. APP for the State.
Sh. Mohd. Yusuf, ld. counsel for the applicant
through VC.

Submission heard. Reply of IO perused.

As per reply filed by the IO, only one Panasonic 32

Inch Smart TV has been recovered.

Instead of releasing the said TV on superdari, I am of

the considered view that the said TV has to be released as per

directions of Hon'ble Supreme Court in case titled as Sunder

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638

wherein it has been held that :

“Vehicle involved in an offence may be released to

the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle,

valuation report, and a security bond.



69. The photographs of the vehicle should be

attested countersigned by the complainant, accused

as well as by the person to whom the custody is

handed over.

70. The production of the vehicle should not be

insisted upon during the trial. The panchnama and

photographs along with the valuation report should

suffice for the purposes of evidence.

71. Return of vehicles and permission for sale

thereof should be the general norm rather than the

exception.

72. If the vehicle is insured, the court shall issue

notice to the owner and the insurance company for

disposal of the vehicle. If there is no response or

the owner declines to take the vehicle or informs

that it has claimed insurance/re/eased its right in

the vehicle to the insurance company and the

insurance company fails to take possession of the

vehicle, the vehicle may be ordered to be sold in

auction.

73. If a vehicle is reply not claimed by the accused,

owner, or the insurance company or by a third

person, it may be ordered to be sold by auction.”



The view of the Hon'ble Supreme Court has been

reiterated by Hon'ble Delhi High Court in case titled as Manjit

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and law laid

down by higher courts, Panasonic 32 Inch Smart TV in

question be released to the owner as per invoice after due

identity verification to be conducted by IO/SHO concerned

and on furnishing security bond as per valuation report of the

TV. After preparation of panchnama of the TV and furnishing

of security bond as per directions of Hon'ble Supreme Court,

the mobile be released by the IO.

Panchnama and valuation report shall be filed in the

court along with charge sheet/within one month.

Copy of this order be given dasti to applicant/his

counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Manoj Kumar
FIR no. 210/21
PS Preet Vihar

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application for release of seized articles on
superdari.

Pr. Ld. APP for the State.
Sh. Pradeep Kumar, ld. counsel for the applicant
through VC.
IO is absent.

At request, list this application for consideration on

16.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Tarun Sharma
FIR no. 96/2021
PS Preet Vihar
U/s 419/420/120-B/34 IPC
& 66C/66D IT Act

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This matter is put up for filing of compliance report of
order dated 05.07.2021.

Present: Ld. APP for the State.

Status report filed by the DCP concerned stating

therein that investigation of the case has now been assigned to

Ins. Manish Kumar.

Ins. Manish Kumar is present through VC today

and he sought two weeks’ time for complying the order dated

05.07.2021 passed by this court.

At request, list for filing of further status report on

05.08.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021



State vs. Triptesh Kumar @ Pravesh
FIR no. 223/2021
PS Preet Vihar
U/s 25/54/59 Arms Act
& Sec. 34 IPC

14.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail

Present: Ld. APP for the State.
Sh. Mohd. Zahid, ld. Counsel for the
applicant/accused.
IO through VC.

Submission on the bail application heard. Reply

filed by the IO perused.

It is submitted by ld. defence counsel for the

applicant/accused that he is innocent and has been falsely

implicated in the matter and he is in J.C since 29.06.2021. It is

submitted by ld. Counsel for the applicant/accused that nothing

incriminating has been recovered from the applicant/accused

and the alleged recovery has been planted upon him in order to

falsely implicate him in the present matter. It is further

submitted that investigation qua the accused has also been

completed, hence no fruitful purpose would be served by



keeping the accused/applicant in custody. It is further submitted

that there is no link between the applicant/accused and co-

accused Mahesh, Tanvir and Dharmender and he has nothing to

do with the alleged offence. Hence, it is prayed, that accused/

applicant may be granted bail.

Previous bail application of the applicant/accused has

already been dismissed by this court vide order dated

05.07.2021.

In the entire reply filed by the IO, role of the co-accused

Mahesh @ Rahul is not specified. It appears that IO is

concealing the material facts. Accordingly, SHO concerned is

directed to change the IO forthwith.

DCP concerned is directed to supervise the investigation

and to ensure that proper reply to the bail application is filed on

the next date of hearing.

List this application for consideration on 16.07.2021.

Copy of this order be sent to the SHO and DCP

concerned for information and necessary compliance, if any.

(PANKAJ ARORA)
ACMM (EAST)/KKD/14.07.2021


